
i759 Committee on Pri'^ate 
Members* Bills and 

Resolution 
Shri K. K. Basu: He has just be­

gun.
Mr. Depnty-Speaker: I am not try­

ing to hustle him. He may continue 
his speech tomorrow. Now we will 
take up the other business.

11 MARCH 1955

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS 

Twenty-second Report
Shri Altekar (North Satara): I beg 

to move:
‘That this House agrees with the 

Twenty-second Report of the Com­
mittee on Private Members* Bills and 
Resolutions presented to the House om 
the 7th March, 1955.”

It is a simple report, only allotting 
time for the resolutions coming here 
for discussion today, and the time is 
stated in the report. I commend it 
for the acceptance of the House.

Mr. Deputy-Speaker: The question
is:

‘That this House agrees with the 
Twenty-second Report of the Com­
mittee on Private Members* Bills and 
Resolutions presented to the House 
on the 7th March, 1955.’*

The motion was adopted.

RESOLUTION RE. CORPORATION 
FOR BROADCASTING

Mr. Depaty-Speaker: Now, regard­
ing the resolution moved by Thakur 
Jugal Kishore Sinha on the 25th Feb­
ruary, the discussion had concluded 
and just when he was called upon to 
reply there was no time and the House 
was adjourned on that day. Now he 
will reply to the debate.

Tlic IMKnister of Information sad 
Broadcasiii^ (Dr. Keskar); The dis­
cussion on this motion ended as the 
Prime Minister was going to sp^ak on 
that day in reply to the debate on the 
President’s Address. If with the per­
mission of the Mover I might be allow­
ed to take a couple of minutes now, 
I Shan be ^ t^ fu l.

Mr, Depaty-Speaker: There is no
Qti6 t̂lon Of the Mover. The Mover

ResdVuHan re.
Corporation for 

Broadcast^  
has no option in the matter. I will 
allow the hon. Minister.

Shri Altekar (North Satara): I may 
be allowed to clarify the position. 
Fifteen minutes are allowed for it 
because the hon. Minister stated that 
he would require three or four min­
utes, and ten minutes were left for 
the Mover to reply.

Mr. Depaty-Speaker: I am not able 
to follow. When does the hon. Minis­
ter want to speak?

Or. Keakar: I might clarify. I was 
speaking on the previous day when 
the discussion concluded, and at that 
time the Prime Minister was to reply 
to the debate on the President’s Ad­
dress. Suddenly we concluded, we 
thought voting would take place im­
mediately. But as time was being 
given to ttte Mover to reply, it was 
said that it would be postponed. Now, 
since there is time, I want to clarify 
one or two matters.

Mr. Deputy-Speaker: Yes, he may 
go on.

Dr. Kedcar: I do not want to take 
much time and take away the time 
which my hon. friend would like to 
have to give his reply.

I could not reply then to the point 
made by Shri S  N. Das who unfortu­
nately is not here in the House. The 
position is this. The All India Radio 
at present is a government depart­
ment. Parliament has a machi­
nery for examining and for go­
ing into the working of all the 
departments of Government. And 
if certainly the Estimates Committee, 
which is the Parliament’s organ for 
going regularly into the accounts and 
the working of the^e departments, 
finds that there is something wrong or 
the working is not good, it is entitled 
to and it does recommend things. to 
be done. And I thltik it is not possi­
ble, neither is it desirable in my opi­
nion, to have a sort of committee 
that he suggests for doing this work. 
The particular work would have been 
done by the Estimate? dommittee. 
And hon. Members had the benefit of




